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O0.A. No. 543/89 198
xEk#x No.
DATE OF DECISION _ 3.7.92 .
Mr, P.Rama Rao Petitioner

Mr, DB.Linga Rao

_Advocate for the Petitioner(s)

Versus

| 88p0,Karimnagsr. & others

Respondent

Mr, N.Bhaskar Rao

. CORAM .

The Hon’ble Mr.

The Hon’ble Mr.

Advocate for the Responacu:(s)

R.bBalasubramanian, Memker (Admn,}

C.J.Roy, Menber (Judl.)

2. To be referred to the Reporter or not?

LA
-

HRBS
M{A)

1. Whether Reporters of local papers may be allowed to see the Judgement?

3. Whether their Lordships wish to see the fair copy of the Judgement?

4. Whether it needs to be circulated to other Benches of the Tribunal?
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IN THE CENTRAL ADMINTISTRATIVE TRIBUNAL: HYDERABAD BENCH:
- AT HYDERABAD

ORIGINAL APPLICATION NO.543 of 1989

'DATE OF JUDGMENT: 3rd July, 1992,

BETWEEN:

Mr, P.Rama Rao : .. ' Applicant
AND

1. The Superintendent of Postal Services,
Karimnagar Division,
Karimnagar.
2. The Assistant Superintendent of
Post Offices,
Karimnagar.
3, $hri P.Bhoom Rao, BPHN,

Varadevelli, o
Karimnagar District. . : ‘Respondents

COUNSEL FOR THE APPLICANT: Mr, D.Linga Rao

COUNSEL FOR THE RESPONDENTS: Mr, N.Bhaskar Rae, Addl,CGSC.

CORAM g

Hon'kle Shri R.Balasubramanian, Member {(Admn.)

Hon'ble Shri C.J,Roy, Hemper (Judl.}

cont@....’
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JUDGMENT OF THE DIVISION BENCH DELIVERED BY THE HON'BLE
SHRI R.BALASUBRAMANIAN, MEMBER (ADMN.)} -

This application has been filed by Shri P,Rama
Rao agzinst the Senior Superintendent of Post Cffices,

Karimnagar and others of whom one is a private respon-

dent Mr, P,.Bhoom Rao. The praver in this application

is for a direction to the respondents to appeint the
applicant as Branch Post Master, Varadevelli instead

of the 3rd respondent.

2. This case was fipé for hearing and noticing
that the applicant or his counsel had not turned up on
pq§§i§§§goccasions,the case was listed for dismissal
‘today, When the case Qag qalled, Mr, M;Jaganmohan Reddy
made a recuest on behalf of Mr, D,Linga Rao seeking
adjournment/pass-over, Wpen the case was listed for
dismissal end when the case is called at 12.45 pm, the
learned counsel for the applicant ought to ke present,

Hence, we decided to go ahead with deciding the case

~after hearing the respondents' side., Mr, Naram Bhaskar

Rao for the respondents argued the case,

3. It is seenr that in the matter of educational

qualifications, the applicant is HSC failed while the

3rd respondent, Mr, P,Bhoom Rao iz 8SC passed. Agcording

CONtCaees



to the rules, thle the kasic qduéatiOqal qﬁalificafion

is 8th standarxd, Matriéﬁlagé::jbr equivalent is to be
prefcrred ﬁzvpere is difference in the educational guali-
ficationi)and we do not find any thing illegal in the

dction of the respondents, we dismiss this application

with no order as to costs,

(Dictakted in tre open Court),

iLjéﬁiAAJﬂ?”**’i
(R,BALASURRAMANTAN) . - {CAO.ROY) a4,

Member (Admn. ) Member(Judl ) B

Dated: 3rd Julj 199 Y. REglstrar( dl )

=

Copy to:=

1. The Superintendent of Postal Services, Karimnagar Divisi
Karimnagar.
2. The Assistant Supeflntﬁndent of Post Offices, Karimnagaf
3. Sri. P,.Bhoom Rao, BPM, Varadevelli, Karlmnaoar District,
4. One copy to 3ri, D.Linga Rao, advocate, 1-8-702/93,
Padma colony, Behild Shanker Mutt, Hyd-bad.
5. One copy to Sri. N.Bhaskara Rao, Addl. CG3Z, CAT, Hyd.

6. One copy to Hon'ble Mr. C.J.Roy, Judicial Member, CAT,Hy
7. One Spare cony. ' |
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BUKAL : HYLERABAD BENCH, '
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THE HOI'ELE MR. «F . BALASUBRAVANTAN s sM(a)

THE HON'BLE MK T, CHA DRASEKHAR REDDY ;

AND .
. THE HOW'BLE MR.C.J, ROY 3 MEMBER(J} 3—7

| Dated: 3/7 ...1,99-2"/»".

B . ~ ) -.\-ﬁ—_u-—-r --
ORDER /JUDGMENT |
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0. 4. Mo, ‘gé&b?
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Admitted and interim directions
issued

Allowed 1

qupOSed of Vlth directions
urIE/’:;sed “///ﬁ 01”//f’ﬂ
Lﬁsmissed as\ withdrawn

~Dismissed for ﬁefault
M.A.Ordered/Re ected

N Brder as to costs,
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